FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PRIMUSS PIPES & TUBES
LIMITED RELEVANT PARTICULARS

Name of corporate debtor

Primuss Pipes & Tubes Limited

(Formerly known as “Premier Pipes
Limited)

Date of incorporation of corporate debtor

15/04/1975

Authority under which corporate debtor is
incorporated / registered

Registrar of Companies-Kanpur

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

L22219UP1975PLC004105

Address of the registered office and principal
office (if any) of corporate debtor

8/225-A, 2™ Floor, Arya Nagar,
Kanpur-208002, UP India

Insolvency commencement date in respect of
corporate debtor

13.06.2022

Estimated date of closure of insolvency
resolution process

10.12.2022 i.e. 180 days from the date of
commencement of  CIRP  being
13.06.2022

Name and registration number of the
insolvency professional acting as interim
resolution professional

Sanyam Goel
Reg. No. IBBI/IPA-002/IP-
N00138/2017-18/10397

Address and e-mail of the interim resolution
professional, as registered with the Board

Address: Unit No. 110, First Floor,
JMD Pacific Square, Sector 15, Part 11,
Gurugram-122001, Haryana, India
E-mail: goelsanyam(@gmail.com

10.

Address and e-mail to be wused for
correspondence with the interim resolution
professional

Address: Unit No. 110, First Floor,
JMD Pacific Square, Sector 15, Part II,
Gurugram-122001, Haryana, India
E-mail: cirp.primuss@gmail.com

11.

Last date for submission of claims

27.06.2022 i.c. 14 days from the date of
commencement of  CIRP  being
13.06.2022

12.

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

No class of Creditor could be determined
at this stage

13,

Names of Insolvency Professionals identified
to act as Authorised Representative of
creditors in a class (Three names for each
class)

Not Applicable

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Web link:
https://www.ibbi.gov.in/home/downloads
Physical Address: Unit No. 110, First
Floor, JIMD Pacific Square, Sector 15,
Part II, Gurugram—122
India

0




Notice is hereby given that the National Company Law Tribunal Allahabad Bench has ordered

the commencement of a corporate insolvency resolution process of the Primuss Pipes & Tubes
Limited on 13.06.2022.

The creditors of Primuss Pipes & Tubes Limited, are hereby called upon to submit their claims
with proof on or before 27.06.2022 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency protessionals listed

against entry No.13 to act as authorised representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Sany;(gf

Interim Resolution Profe a
Reg. No. IBBI/IPA-002/IP-N00138/2017-18/10397

Date: 14.06.2022
Place: Gurugram



WEDNESDAY, JUNE 15, 2022

Legal Cedl

' Plat # 31, Najafgarh Industrial Area, Tower-A. 151 Floor, Shivag Marg.
||'i- LTl T O A m“.g. H.- D.." 11“1!

POSSESSION NOTICE APPENDIX IV _[RULE B{1]]
YWheneas, the undensgned baing ®e authonzed oflicer of the HDFC EIAHH LTD
Cocuniization ind Reconsirucion of Fingncaal Azseis and Enlorcamon] of Securty Inlemesd Act
00254 of 2002} and in exercise of powars cor |+|-r|r-ju| g sachon 13 12) read with nue 3o tho
Seourty (nterast (Enforcemaent) Fulas, 2002, issusd demand nofice daked 010852019 caling
upon the borrower(s] 1. MIS COUNTRY LINE LOGISTICS PRIVATE LIMITED THROUGH ITS
DIRECTORS MR. NITIN MALHOTRA | MR. RAJENDER KUMAR JAGGA 2 MA. NITN
MALHOTRA S/0SHRI RAVINDER NATH MALHOTRA 3. MR, RAVINDER NATH MALHOTRA
510 SHRI AMAR NATH MALHOTRA 4, MR, RAJENDER KUMAR JAGGA S0 SHRI KEHAR
SINGH JAGGA 5 MR. RAUNAG VERMA 510 SHRI VIMAL KUMAR VERMA 5. M5 MAMTA
MALHOTRA VO SHRI SHIV KEUMAR SIKKA, o pay Be amound mentioned n e nolce
Re.13,73,28 468- (Rupees Thirtesn Crore Seventy Thres lakh Twenty Six Thousand Four
Hundred and Ninaty Elght Only | within 60 days from the dade of reoeipt of the ssd nolice. The
Bomowar]s) hiwang Falked 10 rapey he amount, NoBGoE = hansby geaan 1o ths bomowen| L) and
pubsc i genaral thal ha undersgnsd has laken possssson o he propenty e cribed s
Balow in sdarcise of powers conbarmad on hem unoer sub-38chon (4] of sechon 1ol Al mead with
rule Bof the Secunly Ineras Enlorcemeant Rules X002 on this 09 day of June, 2022 (Thursdy]
The bormower in particular and e public i general i hereby cautionsd not o deal with e
property and any dealings with the propesty will be subject to change of HDFC BANK LTD. for an
amount of Rs.13,73,26,498)- (Rupees Thineen Crore Seventy Thiee lakh Twenty Sh
Thousand Four Hundrad and Minety Elght Only jand inisres] thiveon ooother wih axponsiss
and charges et less amount paid ifany, The bormower's athention £ invied io provisions of sub-
zaction (8] of section 13 of the Acd, in respact of ime available, o redeem e secured et

DESCRIPTION OF THE IMMOVABLE PROPERTY
(A} HOUSE NO. 253, MEASLURING 500 SC. YARDS. SITUATED AT URBAM ESTATE
SECTOR 21 A, FARIDABAD, HARYANA, OWNED BY MR. RAVINDER NATH MALHOTRA.

DATE :- 09/06/2022 Authorised Officer
PLACE :- FARIDABAD HDFC Bank Ltd.

UDGEr (N

Ratail Assat Contre: Ax:= Bank Limviad, SHME Cender Daith 1 10 Flioor

AXIS BANK RedFort Captl Parsamath Tower, Bhal Vesr Smgh Marg. Near Gole

Markat, Mew Deth - 110001 Alse at:Axs Bank Lid |, Axis Howse, Tower

T=&, & Floor, |-14, Seclor- 128, Moida Expressway. Jaypes Greens VWishiown. Moida [LUUP 200300

Comporate OMice: ‘A House', Block-B, Bombay Dyeing Mils Compound, Pandurang Sudsiar Mg

Warki, Mumba-400025 Registored CMice: Trishul, 3rd Soor, opposile Samartheses Temple, Lo
garden, Ellishrdge. Ahmadabad- 80006

POSSESSION NOTICE UNDER SARFAES! ACT 2002

Whareas Tha undersigned being the Awhorzed Officer of Axis Bank Lid under he
Securtisation, Reconstruction of Financial Assets and Enforcemnent of Security Intenest
Act, 2002 and inaxerclsa of the powars confanad undar sechon 1.3(1.7) mad wish Ruls 5 of
the Secunty Interesi (Enforcement) rules 2002, msued demand nofice wpon fhe
Borrower(s) Co-Bomrowens)! Guaranions)' Morgagoes) menliongd below, 1o fapay he
amaund mentianed In fhe nolice wihin 60 days from the date of receipl of the sad
nobice. The Borrowar(s) Co-Borrower(s) Guaranior(s) r-"-:-1'13-:|r~f 5] P aving C'llih..- 0
repay tha amounl, nobce 15 hereby given o (he Bomowaed Fil e gan
Guaranbor(s) Morigagons) and the public in genaral thal the un :#*.-f" e has taken
possassion of the proparty dascrbad herein balow 0 exeEncse of powers confemad on hem
faar undar section 1.304) of the sald Acl read with Rule B of the sad rules on s Dikow
mentioned daes. The Borrower(s) Co-Borrower(s) Guaranor(s)’ Morigagons) in
parbicular and the pubhs in genaral ara hanedy cauboned not 1o deal with the propety and
any dealings with the properly will be subyect fo the charge of Axs Bank Lid The
Borrower(s )/ Co-Borrowar(s)/ Guaranions) Marigagaon(s) aftention is invited 1o provisions
of sub-saction (8) of saclion 13 of the Acl, In respact of time avalable, o redeam the
sucured pssets

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Security Interest Act, 2002 (the said Act.) read with Rule 3(1) of the Security Interest (Enforcement) Rules
2002 (the said Rules). In exercise of powers conferred under Section 13(12) of the said Act read with Rul
3 of the said Rules, the Authorised Officer of IIFL Home Finance Ltd. (IIFL HFL) (Formerly known a
India Infoline Housing Finance Ltd.) has issued Demand Notices under section 13(2) of the said Act
calling upon the Borrower(s), to repay the amount mentioned in the respective Demand Notice(s) issue
to them. In connection with above, notice is hereby given, once again, to the Borrower(s) to pay within 6
days from the publication of this notice, the amounts indicated herein below, together with further interes
from the date(s) of Demand Notice till the date of payment. The detail of the Borrower(s), amount due a
on date of Demand Notice and security offered towards repayment of loan amount are as under:

(immovable property)

Guarantor (s) -
(Rupees Nine Lakh Thirty One Thousand Six Hundred FlatNo:5-Ground Floor-area-admea

Me—MNicai-G 4
WIL INTra] Gupld

Mrs.Ranjeeta Gupta | Twenty Four Only) and Prospect No.807936 is | suring 148.64 sq.mtrs (super built

Vinayak Chains | Rs.33,32,849/- (Rupees Thirty Three Lakh Thirty Two | up) Block No.5 Shri Tulsi Magic

( Prospect No Thousand Eight Hundred Forty Nine Only)and | Nagla on Khasra no.23, 24 and 25

872105, 807936 and | Prospect No.933653 is Rs.1,04,603/- (Rupees One | Albatiya near Avadhpuri Loha Mandi
Lakh Four Thousand Six Hundred Three Only) Ward Uttar Pradesh, India.

933653 )

assets under Section 13(4) of the sald Act and the appllcable Rules entirely at the nsks costs and consequences o
the Borrowers. For, further details please contact to Authorised Officer at Branch Office:lIFL House, India Infoline
HousingFinance Ltd, Plot No. 30/30E, Upper Ground Floor, Main Shivaji Marg, Najafgarh Road, Beside Jaguar
Showroom,Moti Nagar, New Delhi Corporate Office: IIFL Tower, Plot No. 98, Udyog Vihar, Ph-IV Gurgaon, Haryana.

Place:-Dethi;-Date:-15-06-2022 Sdf=-Authorised-Officer;-ForiFt-Home-Finance-Ltd:

das 30 TSIl

Bank of Baroda

POSSESSION NOTICE (For Immovable Property)

(As per Appendix |V read with rule 8(1) of the Security Interest (Enforcement) Rules, 2002)

Whereas, the undersigned being the Authorized Officer of tha BANK OF BARODA, under the Securitisation and Reconstruction af Financial Assets and
Enforcement of security Interest Act, 2002 and in exercise of powers conferred under section 13 [12) read with Rule 3 of Security Interest (Enforcement) Rules,
2002, issued a demand nodice calling upan the BorrowernGuaranlors as given balow Lo repay the amaunt mantioned balow within 60 days fram the receipt of tha
said notice, The borrower having failed to repay the amount, netice is hereby given to the Bormower'Guarantors and the publicin general that the undersigned has
taken possassion of the property described harein balow in exercse of powers conferred an himd ber undear Section (4 ) of saction 13 of the act read with rule 8 of
the security interest Enforcement rules, 2002 on the date mentioned below against their names. The Borrower/Guarantors in particular and the public in general
ara hareby cautioned not o daal with the proparty. and any dealings with tha propery will be subjact to the charge of BANK OF BARODA SASNI GATE BRANCH
ALIGARH for the amount detalled below and interest together with expenses thereon. The Borrower's attention s Invited to provisions of Sub-section 8 of
section 13 of the Act, in respect of time available, to redeem the secured assets.,

Upadhyaya Hospital Ramghat Road, Aligarh- 202001 (U.P.)

201301, 2, Mr. Jai Math Dwivedi S/o Mr, Nageshwar Dwivedi, C-4/111, Block C, Yamuna
Wihar, Seelampur, Defhi. Guarantor: 1. M's TNP Agro Farms Private Limited, F-358,

5 Name of the | Date of | Outstanding

N, Borrowers/Guarantors Description of Immovable Property ﬂﬁg}fﬁr&d Amount

1.|Branch; Sasni Gate, Aligarh Equitable Martigage of Residential Flat No.[20,05.2021| Rs. 2,55,45,066.90
Borrower: M's Avansh Fresh Foods Private Limited, Address- F-35B, Ground Floor, | 102 At First Floar I Tower "D at .ﬁ.aiulti! + inlerast
Mangal Bazar, Laxmi MNagar, Defi- 110032, Director & Guarantor: 1. Mr. Sudesh | Shanti Nikelan, Sector- 1438, Noida, Utlar and other
Kumar Roy Sfo Mr. Sabita Roy, M-43, Sector- 66, Noida, Gautam Budh Nagar (U.P.)- | Pradesh in the Name of Mis TNP Airinas [ legal charges

Pvt. Lid. Admessuring 1762 5q. ft, (163.755[09.06.2022
gq.Mir.) Boundaries as Per Sale Deed:

Limited, F-35B, Ground Floor, Bangal Bazar, Laxmid Nagar, Dedhi- 110092

Ground Floor, Mangal Bazar, Laxmi Magar, Delhi- 110092, 2. Mis THP Alrlines Private

East: Enfrance, West Open, Morth: Fiat
Mo, 103, South Opan.

Date : 14.06.2022

Place: Aligarh

Al.-lthﬂ-ﬂﬁ:ﬂd Officer, Bank of Baroda

FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insolvency and Bankruptcy Board of India
{Insalvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF AAKRITI INFO-MEDIA PYT LTD

RELEVANT PARTICULARS
1. Mame of corporate debtor Aakriti info-Media Private Limited
2. | Date of incorporation of corporate | 14.05.2008
deblor
3. | Authority under which corporate Registrar of Companies-Delhi

deblor is incorporated | registerad

KERALA WATER AUTHORITY

e-Tender Motice

Tender No - 15t Re-Etender Mo, 1REDG/SE/PHCKI2022-23, JUM- 2020-21 - KOTTAYAM
DISTRICT - WSS TO VELLAVOOR PAMCHAYAT - SUPPLYING AND LAYING
DUVPVCIGE DISTRIBUTION NETWORK AND PROVIDING FHTCs IN VELLAVOOR
PHASE | - Package 3. EMD : Rs. 2,00,000/- (Rupees Two lakhs only). Tender fee :
Rs, 10,000 + {18% GST- It will be paid by the contractor on reverse change basis while
filing his refurns). Last Date for submilting Tender - 06-07-2022 03:00:pm, Phone ;
(461 2562745, Website | www.kwa.kerala.gov.in, www.etenders. kerala.gov.in,

KWa-JB-GL-6-359-2022-23 Superintending Enginesr, PH Cirde, Kottayam

4. | Corporate Identity No. / Limited U7430000L 2008PTC1 TR 128
Lizbdity [dentfication Mo, of

corporate debior

5. | Address of the regisiered office and
principal office (if any) of corparate

FFS MO, 24 Lidyog Shee! Mahila Sehkan
Samiti Lid, 120 Mathura Road, Near Apoilo

debior Hospital New Delhi South Delhi- 110076
. | Insshvency commencamen date in - | Date of Order: 10.06.2022
respect of corporate debtor Date when order came bo knowlsdge of the

IRP; 13.06.2022

7. | Estimated date of closure of
insolvency resolution process

11.12.2022

==_s e

B. | Name and registration number of the
insolvency professicnal acting as
inferim r&sulullcn g’u‘esamﬂal

Rakesh Bhatia
IBBIIPA-001AP-PO09T 201 7-18M1 1608

| Address: 123 New Lajpat Ral Market Delhi
110006
E-mail: iprakeshbhatiz@gmail com

g, | Address and e-mail of the interim
resolution professional, ag registered
with the Board

110020 Ueadnorih - As Per Sale Deed
The above-manlioned Borroweris) Co-Bormower(s) Guaranior(s) Morigagor(s) are
hareby given a 30 days’ Notice fo repay the amount, etse the morigaged properties will be
sold on the axpiry of 30 days' from the dale of publication of this Mofice, a5 per fhe
provisions under the Rules B and Saf Securily Inberest [Enforcement] Rules 2002

Date: 13-08-2022, Place: Delhi Authorized Officer, Axis Bank Lid

DEBTS RECOVERY TRIBUNAL, DELHI (DRT-2)

d4th Floor Jeevan Tara Building F'arlﬁrnFnt Street New Delhi 110001

the Debt Recovery Tribunal (Procedure) Rules, 1993.

In the matter of OA No. 48/2022 Exh. No.: _1774
Bank of Maharashtra Versus Applicant
Raj Kumar Gupta And Ors. Defendants

To, (1) Raj Kumar Gupta And Ors. D/W/S/O: S/o Late Sh. Guru Charan Das, 2A 103A,
Ground Floor, Vaishali, Ghaziabad, Uttar Pradesh -201010, Also At: Flat No. 438B,
Pocket-2, Mayur Vihar, Phase -1, East, Delhi-110091

(2) Smt Manju W/o. Sh. Raj Kumar Gupta, R/o 2A/103A, Ground Floor, Vaishali,
Ghaziabad, Uttar Pradesh -201010 Also At. Flat No 438b Pocket 2 Mayur Vihar Phase 1
East, Delhi-110091

(3) M/s Rudra Buildwell Constructions Pvt Ltd

A-207 Pocket-A, Mayur Vihar, Phase -Il, Near Neelam Mata Mandir, East, Delhi - 110091

SUMMONS

WHEREAS, OA/48/2022 was listed before Hon'ble Presiding Officer/Registrar on
09/02/2022.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said
Application under section 19(4) of the Act, (OA) filed against you for recovery of debts of Rs.
1,04,87,640/- (application along with copies of documents etc. annexed).
In accordance with sub-section (4) of section 19 of the Act, you, the defendants are directed
asunder:
(i) to show cause within thirty days of the service of summons as to why relief prayed for
should not be granted;
(i) to disclose particulars of properties or assets other than properties and assets specified
by the applicant under serial number 3A of the original application;
(iii) you are restrained from dealing with or disposing of secured assets or such other assets
and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties;
(iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary course off
his business any of the assets over which security interest is created and/ or other assets
and properties specified or disclosed under serial number 3A of the original application
without the prior approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds realised by sale of secured assets or
other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding security|
interest over such assets.
You are also directed to file the written statement with a copy thereof furnished to the
applicant and to appear before Registrar on 03/10/2022 at 10:30A.M. failing which the
application shall be heard and decided in your absence.
Due to ongoing Pandemic situation, all the matters will be taken up through Video
Conferencing and for that purpose:- (i) All the Advocates/Litigants shall downloac:l
the Cisco Webex application/software: (ii) Meeting ID and Password for the date o
hearing qua cases to be taken by Registrar/ Recovery Officer-1/and Recovery,
Officer-ll shall be displayed in the daily cause list itself at DRT Official Portal i.e. drt.
gov.in. (iii) In any exigency qua that the Advocate/Litigants can contact the]
concerned official at Ph. No. 23748478.
Given under my hand and the seal of this Tribunal on this date: 21/02/2022.

Signature of the Officer Authorised to issue summons
Note :Strike out whichever is not applicable.

DEBTS RECOVERY TRIBUNAL, DELHI (DRT-2)

4" Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A) of rule 5 of
the Debt Recovery Tribunal (Procedure) Rules, 1993.

In the matter of OA No. 457/2021 Exh. No.: 1837
Bank of Maharashtra Versus Applicant
Rajesh Kumar Chauhan And Ors Defendants

To, (1) Rajesh Kumar Chauhanand Ors.
D/W/S/O- S/o. Sh. Baburam Chauhan, R/o: R 3 60, Mohan Garden, Nawada Complex,
Uttam Nagar, East, Delhi-110059
(2)Mrs. PushpaDevi Chauhan
W/o. Sh Rajesh Kumar Chauhan, R/o: R 3/60 Mohan Garden, Nawada Complex, Uttam
Nagar, New Delhi, Delhi- 110059
(3)M/s. RudraBuildwell Construction Pvt Ltd
FlatNo. 309 Padma Tower- II, Rajendra Place, New Delhi, Delhi, Also At: CS 01, 4" Floor
Ansal Plaza, Vaishali, Ghaziabad, Uttar Pradesh -201010

SUMMONS
WHEREAS, OA/457/2021 was listed before Hon'ble Presiding Officer/Registrar on
18/02/2022.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said
Application under section 19(4) of the Act, (OA) filed against you for recovery of debts of Rs.
43,30,659/- (application along with copies of documents etc. annexed).
In accordance with sub-section (4) of section 19 of the Act, you, the defendants are directed
asunder:-
(i) to show cause within thirty days of the service of summons as to why relief prayed for
should not be granted;
(i) to disclose particulars of properties or assets other than properties and assets specified
by the applicant under serial number 3A of the original application;
(iii) you are restrained from dealing with or disposing of secured assets or such other assets
and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties;
(iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary course off
his business any of the assets over which security interest is created and/ or other assets
and properties specified or disclosed under serial number 3A of the original application
without the prior approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds realised by sale of secured assets or
other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding securityi
interest over such assets.
You are also directed to file the written statement with a copy thereof furnished to the
applicant and to appear before Registrar on 02/11/2022 at 10:30A.M. failing which the
application shall be heard and decided in your absence.
Due to ongoing Pandemic situation, all the matters will be taken up through Video
Conferencing and for that purpose:- (i) All the Advocates/Litigants shall download'I
the Cisco Webex application/software: (ii) Meeting ID and Password for the date o
hearing qua cases to be taken by Registrar/ Recovery Oflicer-l and Recovery Officer-
Il shall be displayed in the daily cause list itself at DRT Official Portal i.e. drt. gov.in.
(i) In any exigency qua that the Advocate/Litigants can contact the concerned|
official at Ph. No. 23748478.
Given under my hand and the seal of this Tribunal on this date:11/03/2022.

Signature of the Officer Authorised to issue summons
Note :Strike out whichever is not applicable. |

financi“. ep'. in

IWESTERN COALFIELDS LIMITED &=

) [A Subsidiary of Coal India Limited) """“Lrh'*hr-
Coal Estate, Civil Lines, Nagpur - 44000, Maharsshira, indla, Website - wavwwestsrncoalin
NOTICE
"All the tenders issued by CIL and its Subsidiaries for procurement of
Goods, Works and Services are available on websites of Coal India
Limited www.coalindia.in, respective Subsidiary Company (WCL,
www.westerncoal.in), CIL e-procurement portal https:i/
coalindiatenders.nic.in and Central Public Procurement Portal
hitps:/leprocure.gov.in  |n addition, procurament is also done through
Gel Portal https:figem.gov.in®,
“Give a missed call on toll free number 18002003004 to get our apps®

Name of Bormower [ Description of Date of Demand -
Co-borrower Property Notice : 10, | Address and e-mail to be used for | Correspondence Address: 123 New Lapat

i [T] || g MatrixlAll That Piece And Pared MREFER-2027 I.‘.I.IrrES{]l'lr'lﬂEnl.:E witn the misnm Fas Markﬁﬂ DE"‘“ 110006

& 1 1 v i o - - L - - F - " i (e i
Propeetorship Cancem & | Residentional Freehold Dda [ Date of Possession resolution professional E-maill: cirp.akritimpl@gmail.com
Mr. Rajiv Sawhnay Sio | Proparty/ Flal Admeasring 95 Sq + 09-06-2022 11. | Last date for submission of claims | 28062022

rishi ar & g Cilig L1 Elal b
:rn;,l_tl'..:ln ?:1"51:1::[ ;.:Jn':f:JE:' [;tpr Iullr.u:llml'.l Ir;IUIIﬁI:-&.I‘JU? -;“‘ i i Amount in Demand 12.| Classes of creditors, if any, under [ NA,

il A E ar, irsl e B o] " . AL . E . . : E
HL;1" Comolex Rama | Saldaruna  Enclave um-r| o Notice (Rs.) : clause (b) of sub-section {64 of (s per the information available with the
_ ot ot Mg I ind | R5.2.17.05.370.51/- seclion 21, ascertained by the Interim Resolution Professional)
Market, Munrika-New | Together With All The Building And | 0 2= 0= e : ¥ miEnm Resaubon Frofessianal)
Delhi-110067  Also Al | Struclures Thereon, Fixtures, | (Rupees TwoC L_ intarim resolution professonal
Flal No. B-7/96/2, First| Fitings And All Plant And Machingry "'-’_":' _— "‘E ™ 11, | Names of Insolvancy Professionals | N.A.
Floor, Safdarjung nl'd:ﬂ#-. To Earth Or Permanently |  1housanc Three identified 1o act 25 Authorised
Enclave, Delhi -110029 | Fastened To Anything Atlached To | Hundned g | Reprasantative of creditors in a
2. Mis Matrix I_hE Earth, Both Present And Future Rupees and iRy Lne tlass {Thres names for each class)
Proprigtorship  Goncern, | Bounded As Under: cast - As Per Paise Onty —
B-287, Okhla Indusirial | Sale Deed. West - As Per Sale 14. | (a) Relevant Forms and Relevani Forms for the submission of the
Area, Phase-l, New Delhi- | Deed, South - As Per Sale (b} Details of authorized chaims can ba downloaded from

representatives
are available ai N.A

htips-ifibbe gov.ind

Motice is herety given that the Mational Company Law Tribung!, Delhi Bench-V|, has ordered
the commencamentof 2 corporate insolvency resolution process of Aakriti Infio-Media Private
Limded on 108h Jene 2022 | The order came to the knowledge of the IRFP on 13th June 2022)

Thee creditors of Aakmli Info-Media Private Limsled, are hereby calfed upon to submit their
claims with proof on or before 281h June 2022 to the intenm resolution professional at the
address menfioned againstentry No. 10,
The financial creditors shall submit their claims with proof by electronic means only. Al other
credifors may submit the daims with proof in person, by post at correspondence address or
by alactrond means,
Submission of false or miskeading proofs of claim shall atiract panalties.
S’dll'
Rakash Bhafia
Interim Resciution Professional
daknti Info-Media Privale Limded
IBEl 1PA-001/1P-POCSTE2017-18/11608

DCiale: 14.06. 222
Place: Mew Delhi

JAocos e 3o
Central Bank of India

1911 |/ o Fro cHSFEaT "CENTRAL® TO YOU SINCE 1911
BERANCH OFFICE: PRESS AREA, NEW DELHI
POSSESSION NOTICE (For Immovable Property)
Appendix-IV [See Rule - 8(1)]
Whereas, the undersigned being the Authorized Officer of the
Central Bank of India, Press Area, New Delhi Branch, under
the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in
exercise of powers conferred under Section 13{12) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued
a Demand Notice dated 01.10.2021, calling upon the Borrowers:
M/S. GAURAY WEDDING STUDIO, Proprietor - Mrs. Tripta
Gupta Dfo. Mr. Inder Sain Gupta and Guarantor - Mr, Inder
Sain Gupta Sio. Mr. Dhani Ram, and Mrs. Renuka Gupta Wio.
Mr. Inder Sain Gupta, to repay the amount mentioned in the
notice being Rs.97,90,218/- (Rupees Ninety Seven Lakhs
Ninety Thousand Two Hundred Eighteen Only) as on
01.10.2021 within 60 days from the date of receipt of the said
notice. The borrowers having failed to repay the amount, notice is
hereby given to the borrowers/Guarantor and the public in
general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred
on him under section 13(4) of the said Act read with rule 8 of the
security Interest (Enforcement) Rules, 2002 on this day
09.06.2022. The borrowers /Guarantor in particular and the public
in general is hereby cautioned not to deal with the property and
any dealing with the property will be subject to the charge of
Central Bank of India, Press Area, New Delhi Branch for an
amaount of Rs.97,90,218/- (Rupees Ninety Seven Lakhs Ninety
Thousand Two Hundred Eighteen Only) as on 01.10.2021 and
interest & other charges thereonw.e.f. 01.10.2021.
The Borrower's attention is invited to provisions of Sub-
Section (B) of Section (13) of the Act, in respect of time
available to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY
All that part and parcel of the property consisting of the
property situated at : -
SECURITY 1:
Owner: Mrs. Renuka Gupta W/o. Mr. Inder Sain Gupta, R/o. H.
No.1354, Vaidwara, Maliwara, Chandni Chowk, Delhi-110006.
Sale Deed No. & Date: No. 10926 executed on 18,12.2015.
Address: One Shop on Third Floor bearing private No.5, without
Roof! Terrace Rights, Property bearing No.1874, Ward No.lV, at
Haveli Jugal Kishore, Chandni Chowk, Delhi-110006.
Area 22.00 5gq.Meters Approx. Boundary:
North: Building No.1874 South: Passage
East: Shop No.04 West: Passage

Nl

Retail Asset Cenfre: Asiz Bank Lid 4th Floor, Ashoks Esigte, M4
AXIS BANK BarakhambhaFoad , New Dalhi-110001. Also at-Axs Bank Lid | Axs
House, Tower T-2, 2nd Floor, 114, Sectoe- 128, Moida Expressway
Jaypee Greens Wishipwn, Moida (LR -201301 Corporate Office: 'Aas House', Block-8, Bombay
Diyeing Mils Compound, Pandurang Budikar Marg, Work, Mumbei-400025 Registered Offica: Trishud
Jrd Nlece, opposta Samartheswar Temple, Law ganden, Elisinidge, hmedabad- 380008
POSSESSION NOTICE UNDER SARFAESIACT 2002
Whereas The undersigned being the Autharized Officer of Axs Bank Lid. under the
Secunfisation, Reconsiruction of Financal Assets and Enforcement of Security Infessst
Act 2002 and in exercize of the powers confermed under secfion 1.3 {1.2) read with Fule S of
the Security Interest (Enforcement} rules 2002, issued demand nofice upon
Baorower(s)! Co-Borrower(s)/ Guarantor(s)/ Morigagar(s) manboned below, o rapay e
amount mentioned in the notice within 60 days from the date of receipt of the sasd nobce
The Borrower(s)/ Co-Barrower(s)! Guarantors)' Morigagoris) having faded o repay be
amound, nolice s hersby grven o the Borrower(s)/ I'],J Borrower{s)/ Guaraniods)
Mortgagons) and the public in genaral that the undersigned has {aken possession of tha
property descnbed herein below n exercise of powers conferred on ham' her under
saction 13id) of the said Acl read with Rube 8 of the sad riles on e below-menboned
dates. The Borrowar(s)' Co-Borower(s) Guaranton|s)! Morigagons] in particular and fhe
pubhc m general are hereby caubioned not to deal wih the property and any deabngs with
the property will be subject o the charge of Axis Bank Lid. The Borower(s) Co-
Borower(s)! Guarantar(s)/ Morigagon(s) allanbon & inviled o prowsions of sub-sachon
[8) ofseclion 13 ofthe Act, in respect of bme avalabie, lo redeem the securad assels
Mame of Borrower | Co-borrower: 1.To - WS Tara Chand Satish Chand
Proprigtarship Firm At -Main Bazar , Farrukh NagarDest - Gungaon Haryana - 110035
Alsg Al = WS Tara Chand Safish Chand 36, New Anaj Mandi Farmukh MNagar, Dist
Gurgaon - Haryana-122506 2.Mr.Tara Chand alias Tara Chand Garg 5o - Late "-hrl
Raghubar Dayal, Pio- 168 Sactor -15 Far -1, Guigacn Harayana- 122001 Algg

[
=L 3

; Mr. Tara Chand alias Tara Chand Garg, 540 = Late Shii Raghubar Dayal, Ko 1F Nm.-
PXL L Ana) Mandi, Farrukh H.-r.|r|r [ast =Gaurgaon = Haryana -122506 3. Mr. Anil Kumar alias
ransforming Power Markets Anll Kumar Garg 5/0 Mr Tara Chand Proprietor of M/S \Vishal Enferprises A
Power Exchange India Limited I"mpnpn_w ship Firm Shop No. 13, Ind Floor G834 | Lawrence Road Delhi- 110035

Sumer Plaza, Unit No.901,9th floor, Marol Maroshi Road, Andheri (East), Mumbai - 400 059, Indig. || /Alsc AL~ Shop Mo, 9 CHEEMEA | Lewrence Hoad Delhi- 170035 Algo AL~ Shop Mo 37
Tel: +91 22 40096667/87 Fax: +91 22 40096633/90 New Grain Marked Farukh Magar . Distict Gurgaon Pin-122506 Alsg Al - 169 . Secior
Email: info@pxil.co.in, CIN:U74900MH2008PLC179152 16, Part -1 Gurgaon Haryana -122001 4,Mr. Pawan Garg alias Pawan Kumar Garg,
Trading Month May 2022 &S0 Mr, Tera Chand Shop No. 13, 2nd Floor CMEDA | Lawrence Road Dalhi-110005

T Mraximom AVETaye Also At = Shop No, 8 CMMB/3A Lawrence Road Delhi-110035 AlspAt- Shop Mo, 37
Market Segmant ; —Pri i Total MUs| || Mew Grain Market Farmukh Magar , District Gurgaon Pin-122506 Also Al - 169, Seclor

(Z/KWh) (MUs)|(Z/KWh) (MUS)| (Z/KWh) (MUs) 15, Part 1 Gurgaon Haryana -122001

iDAS[CONVENTIONAL 3736 0.25] 12,00 6.73| 6.22] 2.60] 13.02 Description of Propardy 1. Al that piace and parcal of land admaasuring 185 5q. Yrds
ANYDAYD TS50 600 T8 00 7609 707176 T3 80995 alongwith Building & Structures eraciad thereon, affived thereio situated at Plot No-37
TAM UAT 197450 T8 0T 20 T 764 7079 33556 New Grain/Vegelable/ Fodder Market, Farrukh Nagar Gurgaon together with all the
Buddings and siruciures thereon Rxtures, tings and all plan! and macheary allachad o
INTRADRY £0Q U6 1e.54 7 8.80p 1090 1. 21 13.20 ihe aarth or parmananily fasienad o anything attached io the earth both present and
GTAM RNYDAY 4.00 - 0.501 12,09 1.751 10.45] U.94 19.30 future. 2 All that pece and parcel of land admeasuring 189 Sq.Yrds alongwith Building
SOLAR DAT T.69 U0.64] 15.00 7.54] 6.34| 3.08] 92.37 & Swuclures arected tharson, affized hereto siuated a1 Plot Mo-38, MNew
ANYDAYD 530 17200 1450 8271 77.87 3.80 114.03 rainMepetable/ Fodder Markel, Famukh MNagar Gurgaon logether with all the
GTAM INTRADAY | 641 T35 641 T.35[ 6.7 T.35] T.35| || Buldingsand siruclures thereon fixtures, fitings and all plant and machinery aftached 1o
NONSOLA DAT S0 U 3T T4 70 084 573 50716376 the earh or parmanently fastenad ko anything attached ko the earth | both present and
i i i ' ' ' ) future, 3.Free Hold Commarcial Propery siuated at Shop no -13 New Grain Marksl

Farrukh Magar Dist - Gurgaon owned by Ms Tara Chand Safish Chand Swough iis

N IVIL propriator Mr. Tara Chand
(A Government of India Enterprise) Demand Notice B 111
‘Khanij Bhavan’, 10-3-311/A, Castle Hills, Masab Tank, Hyderabad -500028 D e e TR
Corporate Identity Number (CIN) - L13100TG1958G01001674 Demand Notice| Possession : | (Rupéas Two Crore Seventy Four lakh Thirty One
P y 00190 | 00062022 | Thousand One Hundred and Thirleen Rupees only )

CONTRACTS DEPARTMENT

Tender Enquiry No: , Dated: 15.06.2022
MSTC Ref No. NMDCIHOI28I22 23IETI169
NMDC Limited, A “NAVARATNA” Public Sector Company under Ministry of Steel, Govt. of
India, invites online bids from prospective bidders for the work of “Providing and Laying
of 300 mm dia. MS / ERW Pipeline from Dep. 11C Junction to Dep. 11B Main Tank at
BIOM, Kirandul Complex”.
The detailed NIT and Bid documents can be viewed and / or downloaded from 15.06.2022;
11:00 Hrs. to 08.07.2022; 15:00 Hrs. from following website links;
1.NMDC website - https:/lwww.nmdc.co.in/nmdctender/default.aspx
2. Central Public Procurement Portal - https://lwww.eprocure.gov.in/epublish/app and
search tender through tender enquiry number

3. MSTC portal https:/lwww.mstcecommerce.com/eprochome/nmdc/buver_login.isp
4. For further help refer to ‘vendor guide’ given in MSTC website.
The bidders are requested to submit their bids online through MSTC Limited website. The
details of submission of bid through online are given in NIT. The Bidders on regular basis
are required to visit the NMDC'’s website / CPP Portal / MSTC website for corrigendum, if
any, atafuture date. For further clarification, the following can be contacted - Chief General|
Manager (Contracts), NMDC Limited, Hyderabad, email: contracts@nmdc.co.in

Chief General Manager (Contracts)

PUBLIC :l\?NRgnU?\ICEMENT principal office (if any) of corporate [Nehru Place, New Del - 110019
oedlor
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India -
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 6. L'Li‘;‘:;}i:gﬁw’mm”l date of the gjgﬁ SIIJDEE'EJ {Copy of order received on
THE ATTENTION OF THE CREDITORS OF [ n' e 1”5'2“2
PRIMUSS PIPES & TUBES LIMITED RELEVANT PARTICULARS i [l HEEEn prasicn '

RELEVANT PARTICULAR

Primuss Pipes & Tubes Limited
(Formerly known as “Premier Pipes
Limited)

1.| Name of Corporate Debtor

2.| Date of Incorporation Of Corporate Debtor| 15/04/1975

3.| Authority Under Which Corporate Debtor
Is Incorporated / Registered

Registrar of Companies-Kanpur

4| Corporate Identity No./Limited Liability | L22219UP1975PLC004105

Identification No.of corporate debtor

Resolution Professional IBBI/IPA-002/IP-N00138/2017-18/10397

11.|Dale of issue of provisional fist of {10.07,
5.| Address of the Registered Office and 8/225-A, 2nd Floor, Arya Nagar, Kanpur-208002 S i ' 0.07.2022
L ) . prc:rspeu.t-\leraadutm Elppa{..—]nl'a
Principal Office (if any) of Corporate Debtof UP India w cfiple Bhich i —
6.| Insolvency commencement date in | 13.06.2022 12 | Last date for submission of abjections to [15.07.2022
respect of Corporate Debtor provisionallist
_ e . -
7.| Estimated date of closure of insolvency | 10.12.2022 i.e. 180 days from the date of 13| Date of issue of final list of prospeclive |25.07.2022
resolution process commencement of CIRP being 13.06.2022 resolulion applicants
g|Name and registration number of thel Sanyam Goel 14.Date of issue of information)15.07.2022
Insolvency Professional acting as Interim Reg. No. memarandum, evaluation matrix and

9. Address and e-mail of the Interim| Address: Unit No. 110, First Floor, JMD Pacifid
Resolution Professional, as registered Square, Sector 15, Part Il, Gurugram-122001
with the Board Haryana, India

E-mail: goelsanyam@gmail.com

10 Address and e-mail to be used for
correspondence with the Interim
Resolution Professional

Address: Unit No. 110, First Floor, JMD Pacifid
Square, Sector 15, Part Il, Gurugram-122001
Haryana, India

E-mail: cirp.primuss@gmail.com

11| Last date for submission of claims 27.06.2022i.e. 14 days from the date of

commencement of CIRP being 13.06.2022

12| Classes of creditors, if any, under clause(B) No class of Creditor could be determined
of sub-section (6a) of section 21, ascertained at this stage
by the Interim Resolution Professional

13] Names of Insolvency Professionals identified ta NotApplicable
act as Authorised Representative of creditors in
aclass (Three names for each class)

14| (a) Relevant Forms and
(b)Details of authorized representatives

. Physical Address: Unit No. 110, First Floor, JM
are available:

Pacific Square, Sector 15, Part Il, Gurugram
122001, Haryana, India

Web link: https://www.ibbi.gov.in/home/downloadq

SECURITY 2:

Owner: Mr. Inder Sain Gupta S/o. Mr. Dhani Ram,
Rio. H. No.1354, Vaidwara, Maliwara, Chandni
Delhi-110006.

Sale Deed No. & Date: No.2999 executed on 26.05.1997,
Address: Two Shops on First Floor bearing private No.16 and 17,
without Roof / Terrace Rights, Property bearing No 1870-1873,
Ward Mo.lV, at Haveli Jugal Kishore, Chandni Chowk,
Delhi-110006.

Area 141.23 5g.Ft. Boundary:

Chowk,

North: Other Shop South: Other Property
East: Shop No.31 West: Shop No.18/Main Entrance
SECURITY 3:

Owner: Ms. Tripta Gupta D/o. Mr. Inder Sain Gupta,
Rio. H. No.1354, Vaidwara, Maliwara, Chandni
Delhi-110006.

Sale Deed No. & Date: No.9141executed on 20.11.2017
Address: One Shop on Third Floor bearing private No.4, without
Roof / Terrace Rights, Property Bearing No. 1874, Ward No IV, at
Haveli Jugal Kishore, Chandni Chowk, Delhi-110006.

Area 14 63 Sg.Meters Boundary:

North: Building No. 1874 South: Passage

East: Shop No.03 West: Shop No.05

Authorised Officer
Central Bank of India

Chowlk,

PLACE: DELHI

DATE: 09.06.2022

Notice is hereby given that the National Company Law Tribunal Allahabad Bench has ordered the
commencement of a corporate insolvency resolution process of the Primuss Pipes & Tubed
Limited on 13.06.2022.

The creditors of Primuss Pipes & Tubes Limited, are hereby called upon to submit their claims with
proof on or before 27.06.2022 to the interim resolution professional at the address mentioned
againstentry No. 10.

creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choicg

No.13to actas authorised representative of the class [specify class]in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Sanyam Goel

Date: 14.06.2022 Interim Resolution Professional

The financial creditors shall submit their claims with proof by electronic means only. All othelf

of authorised representative from among the three insolvency professionals listed against entryj

Place: Gurugram Reg. No. IBBI/IPA-002/IP-N00138/2017-18/10397

“IMPORTANT”
Whilst care is taken prior to acceptance o

advertising copy, it is not possible to verify its
contants. The Indian Express (P) Limited cannot
be held responsible for such contents, nor for any
loss or damage incurred as a result of
transactions with companies, associations or
individuals adversing in its newspapers or
Publications. We therefore recommend that
readers make necessary inquiries before sending
any monies or entering into any agreements with

The above-mentioned Borrower(s) Co-Bormower(s)' Guarantor(s)/ Morigagor(s) are
hereby given a 30 days’ Notice to repay the amount, else the mortgaged proparfies will be
scid on the expiry of 30 days’ from the date of publication of this Mofice, as per fhe
provisions under the Rules 8 and 9 of Security Interest (Enforcemant) Rules 2002

Date: 14-July-2022 Authorized Officer,
Place:Gurgacn, Haryana, Axis Bank Lid

FORM G

INVITATION FOR EXPRESSION OF INTEREST
{Under Reguiation 364 (1) of the insolvency and Bankrupfoy
{Insafvency Resolution Process for Corpovale Persons) Reguiations, 20716)

Relevant Particulars

1. |Mame ofthe Corporate Debtor ALCHEMIST INFRA REALTY LIMITED
{ . | Date-ofncorporation of corporate debtor |02/04/2006
(3 Authorty under whch corporale deblor |Rol — Mew Defi
ig incorporated / registered
(4. |Corporate idenbly number J limited (UT41200L2008PLC1TEETE

liahility identification number of
corporate debbor

5. |Address of the regisiered office and

Ragd. Off: 1511 Hamkunt Chambess, 89

&, | Ehgibility for resolution applicants under (Eligibility for resolution applicants under
section £5(ZKh] of the Code is availebie (section 25(2)(h) of the Code can ba obtainaed by
at wriling an email io; ip@akchemistinfra_com

9. |Norms of ineligibilty applicable under |Inaligibéy for resolution apphcants under
section 208 are available at: section 294 of the Code can be obtamed by
writing an email fo: ip@eichemistinfra.com

10.| Last date for recaipt of expression of [30.06.2022

inlarest

request for resolution plans fo
prospective resclution appicants

15.|Manner of cbtaining reguest for|lnferrmation Memorandum, Evaluation Matrix
resolution plan, evaluation malrix, jand request for resolution plan shall be ssued
information mamorandum and further(io every Prospective Resolufion Applcant
information (PRA) whose name will be included in the
provizional list of PRAz and also those who
contests the decision of RP for non-nclusion of
their name m the provisional ks, on o bafore
15.00.2022 by way of an email. For any other
information, the applicant may request at the
correspondence addrass or amall at the 10 as
stated against senal no, 21 below.

The documenisiother informalion as
mentioned above shall be provided after
receipt of confidentiality wndartaking from tha
Prospacive Resolulion Applicants.

14.08.2022

16, | Last date for submission of resoluton
plans

17.| Manner of submitting resclution plans to{The Resolution Applicantis) shall submit
resolution professional Resolution Planis) to Resclution Professional
through sealed envelope by post f by hand at
the address menboned in clause 21 and
glectronic capy by emaif al
ipi@alchemistinfra.com with password
encrypted file and password to be shared
separately on or bafore the last date for
submizsion of Fesolulion Plan(s) as mantonad
) n Clauss 16 above

18.|Esfimated date for submission of 0409 2022

resolufion plan to the Adjudicating
Authority for approwal

15| Mame and registration number of the |[Gauravy Misra

resolulion professional IBENPA-DDIP-P-02 1230202 12022013709
J|Mame, Address and e-mai of the|Gauray Misra

resolution professional, as registered |F-5, Rajiv Gandhi IT Park, Chandigarh-180101
with the Board cagauravmisrafgmail.com

M | Address and email o be used for|Office Nohil, 5ih flooe Assolech Busness
correspondence with the Resolubion |Crestensa, Tower-1, Secior-135, Moda, LLP. -

Professional 201305
ipialchemisztinfra.com
&2\ Further Detailz are awailable at or with |Gauray Misra
Resalubon Professional
pizalchemistinira.com
| 23.| Date of publication of Farm G 15.06.2022

Sl
Gaurav Misra
Resolution Professional

In the matter of Alchemist Infra Realty Limited

Regn. No: IBENIPA-DOTAP-P-02123/2021-22M3702

Add for Communication: Ofice Mo, 510, 55 Boor, Assotech Busness Cresiera
Tomer1, Seclor-135, Malda, LLP 201305

advertisers or otherwise acting on  an | pa. 1506202 Email Id: ipi@alchemistintra.com
advertisement in any manner whatsoever. | |Place: Noia, Uittar Pradesh cagauravmisraifigmail.com
0 © New Delhi o0 ©
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WEDNESDAY, JUNE 15, 2022

Legal Call

Plot # 31, Najatgarh Industrial Area, Tower-A, 15) Floor Shival Blang,

Moti Magar, New Dedhi - 1100135
POSSESSION NOTICE APPENDIX IV [RULE 8{1)]
Whereas, the undersigned being e authonzed oflicer of the HDFC BANK LTD. wnder the
aecuntization and Reconstrschon of Financsal Assets and Enforcement of Secudy Inteest At
U5 of 2003 and in exercisa of powers confermed under section 13 12) read wih e 3 :"‘:h:
Secur ity Interast {Enforcement} Rules, 2002, issued demand nofice dated 01A0R2019 cal
upai the borromers) 1. MIS COUNTRY LINE LOGISTICS PRIVATE LIMITED THROUGH rT5
DIRECTORS MR. NITIN MALHOTRA | MR. RAJENDER KUMAR JAGGA 2 MR HITIN
MALHOTRA S0 SHRI RAVINDER NATHMALHOTRA 3. MR RAVINDER NATH MALHOTRA
S0 SHRIAMAR NATH MALHOTRA 4, MR RAJENDER EUMAR JAGEA 50 SHE KEHAR
SINGH JAGGA 5 MR. RAUNAQ VERMA 5/0 SHRI VIMAL KUMAR VERMA 5 M5 MAMTA
MALHOTRA DIO SHRI SHIV KUMAR SIKKA, to pay the amouni menboned &
Re.13, 73,26, 498/ (Rupees Thirteen Crore Seventy Three lakh Twenty Six Thwimd Four

Vs undsmiaris o st

i e moica

Hundred and Ninaty Elght Only ) within S0 days from 1hie datie of reoegt of thi Saed & T

i UITEEN R |r|F||I| TR E dpay ihn anounl, nobod & hankby' geasn 10 tha Dormowes| s ) and
pubEc i panaral hat ha underssgnad has [Eeen POISESSON Of the Dropemy SeRcmb] s
balow in exercisa of powers conberred on him under sub-saciion (1) of section 130l Act read with

ruke B of the Secunty Inleres Enlorcement Rules 2002 on Mis 09 day of June, 2022 (Thursday)
Thir Barrower in parlicular and Bé public m ganaral i heeeby cauboned nol B oo weh B
properly and any desings with the property will be subject o chage of HOFC BANE LTD. for @
amotnt of Fe.13,73,26.4581- (Rupees Thirieen Crore Seventy Three lakh Twenty Six
Thousand Four Hundred and Minety Elght Only kand inlerest thereon wogether wilh expenses
and charges ald, kess armount paid dany. The bormoser’s atbanbion = imaked 10 prowesins of sub-
section (B of sechion 13 of the Act, i respect of time available, s redasm the seconed assels
DESCRIPTION OF THE IMMOVAELE PROPERTY

(&) HOUSE NO. 259, MEASLIRING 500 SCQ YARDS, SITUATED AT URBAN ESTATE
SECTOR 21A, FARIDABAD, HARYANA, OWNED BY MR. RAVINDER NATHMALHOTRA.

DATE :- 09/DGrM022 Authorised Officer
PLACE :- FARIDABAD HDFC Bank Lid.
E.ﬂHR i B ot 1:'”' Eiarieith Toneer, Bhdn Vel Songh Ly Mad (a0is

I\ AXIS
Inrel, New Dt -T1000 7 Also ot fod Hamk L1 Aug HOuse o

T-2, Ind Floor, |-14, Sectar-128, Noida Expressway. Jaypes (Gesens Wishiown, Moida [LUUP -200 301
Corporata Office: "M House', Block-B, Bombay Dysing Miks Compound, Panderang Budsicr Mg
Wadi, Mumba-400025 Registored Qe Trishul, drd Badr, opposils Samatheswas Temple, Law
garden, Ellisbridge Ahmeadabad- 80005

Rotall Asset Comire: Axis Bank Limsted, SWE C -.|1|. Chlin | 1 Floos

POSSESSION NOTICE UNDER SARFAESI ACT 2002

Whereas he undersigned being the Authon .re::l Officer of Axis Bank Lid. under Be
Securifisation, Recanstruction of Financial Assets and er_.*_;_—"'mr of Secirity Inlenest
Act, 2002 and in exercise of the powers conferred under section 13 (12) read with Rule S of
the ...EELII'I’_,' lnl:erﬁJ [Enforcement) rules 2002, sswed demand nofice upon "f
Borrower(s) Co-Bosrower(s)/ Guaranior(s) Mor \gagor(s) mentioned below, 1o repay |
amaund mentrzur-el:l in the notice within 60 days from the date of receipt of e aa
notica. The Borrower(s)' Co-Borrower(s)/ Guaranfor(s)’ Moripagor(s) hawving falled o
repay fhe amount, nobce 15 hereby given ko the Borrower{s) Co &'{r'_ne i5
Guarankor(s) Merigagon(s) and the public in general thal the undersigned has taken
possassion of the property describad herein balow n exercse of powers conferad on
her onder Section 1344) of the said Act read with Rule 8 of the sasd ndes on the :~=.-T-ﬂ

menfioned dales. The Borower(s) Co-Bomower(s) Guarantonfsy’ Momgaoos
particular and the public in general are hersby caubonad not to daal with fhe pro -r-*. and
any dealings with the property will ba subject ko the chame of Axis ~a-*- Lid. The

F"-ml wer(5 )/ Co-Borrower(s)! l.||.-||.-||| orf s} Mo fgagor|s] athention is mwilad 0 peowsa0ns
of sub-sechon [B) of section 13 of the Act, in respect of tme '*-:HI-'
seacurad assals

.
0 MeCEET (O

Security Interest Act, 2002 (the said Act.) read with Rule 3(1) of the Security Interest (Enforcement) Rules
2002 (the said Rules). In exercise of powers conferred under Section 13(12) of the said Act read with Rul
3 of the said Rules, the Authorised Officer of IIFL Home Finance Ltd. (IIFL HFL) (Formerly known a
India Infoline Housing Finance Ltd.) has issued Demand Notices under section 13(2) of the said Act
calling upon the Borrower(s), to repay the amount mentioned in the respective Demand Notice(s) issue
to them. In connection with above, notice is hereby given, once again, to the Borrower(s) to pay within 6
days from the publication of this notice, the amounts indicated herein below, together with further interes
from the date(s) of Demand Notice till the date of payment. The detail of the Borrower(s), amount due a
on date of Demand Notice and security offered towards repayment of loan amount are as under:

Guarantor (s) (immovable property)

Elat Nn B Oraind Clanr arnn admna
T IOt INO O OTouUr o T o0 arca oo

(Rupees Nine Lakh Thirty One Thousand Six Hundred et _
suring 148.64 sq.mtrs (super built

Twenty Four Only) and Prospect No.807936 is

Me Mot Ciinta
VI INTra-oupia

Mrs.Ranjeeta Gupta

Vinayak Chains | Rs.33,32,849/- (Rupees Thirty Three Lakh Thirty Two | up) Block No.5 Shri Tulsi Magic

( Prospect No Thousand Eight Hundred Forty Nine Only)and | Nagla on Khasra no.23, 24 and 25

872105, 807936 and | Prospect No.933653 is Rs.1,04,603/- (Rupees One | Albatiya near Avadhpuri Loha Mandi
933653 ) Lakh Four Thousand Six Hundred Three Only) | Ward Uttar Pradesh, India.

f-the-said-Borrowers-faitto-make-payment-to-tF-HF-as-aforesaid;-HF-HFE-may-proceed-against-the-above-secured
assets under Section 13(4) of the said Act, and the applicable Rules, entirely at the risks, costs and consequences o
the Borrowers. For, further details please contact to Authorised Officer at Branch Office:lIFL House, India Infoline
HousingFinance Ltd, Plot No. 30/30E, Upper Ground Floor, Main Shivaji Marg, Najafgarh Road, Beside Jaguar
Showroom,Moti Nagar, New Delhi Corporate Office: IIFL Tower, Plot No. 98, Udyog Vihar, Ph-IV Gurgaon, Haryana.

Jas 3t d=leT
Eﬂﬂk of Baroda
o o= e o

Upadhyaya Hospital Ramghat Road, Allgarh 202001 (U. P)

POSSESSION NOTICE (For Immovable Property)
{As per Appendix IV read with rule 8({1) of the Security Interest (Enforcement) Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the BANK OF BARODA, under the Securitization and Reconstruction of Financial Assets and
Enforcemant of security Interest Act, 2002 and in exercise of powars conferrad under sactian 13 (1.2} read with Rule 3 of Sacurity Inferest (Enforcemant) Rulas,
2002, izzued a demand notice calling upen the Borrower/Guarantors as given below to repay the amount mentioned below within 60 days from the receipt of the
said nofice, The borrower having failad to repay the amount, notice is hereby given io the Borrower'Guarantors and the public in genaral that the undarsigned has
taken possession of the property described herein below in exercize of powers conferred on himd her under Section (4) of section 13 of the act read with rule 5 of
the security interast Enforcement rules, 2002 on the date mentioned below against their names. The BorrowerGuarantors in particular and the public in general
are hereby cautioned not 1o deal with the property, and any dealings with the property will be subject to the charge of BANK OF BARODA SASNI GATE BRANCH
ALIGARH for the amount detailed balow and intarest togethar with expanses thereon, The Borrower’s attention is invited to provisions of Sub-section 8 of
section 13 of the Act, in respect of time available, to redeem the secured assets.

5. Mame of the i Date of |  Qutstanding
No. Borrowers/Guarantors Description of Immovable Proparty g+ Amount

1. |Branch: Sasni Gate, Aligarh

Mangal Bazar, Lazmi Magar, Debhi-

Limited, F-358, Ground Floor, Mangal Bazar, Laxmd Magar, Defhi- 110042

Borrower: M's Ayansh Frash Foods Private Limited, Address- F-358, Ground Floor,
10092, Director & Guarantor: 1. Mr. Sudesh
Bumar Foy Sfo Mr, Sabita Roy, M-43, Sector- 68, Moida, Gautam Budh Magar (U.P.)-
201301 2. Mr. Jai Math Dwivedi S/o Mr. Nagestwar Cwivedi, C-4/111, Block C, Yamuna
Wihar, Seslampur, Defhi. Guarantor; 1. M/s TMP &gro Farms Private Limited, F-358,
Ground Floor, Mangal Bazar, Laxmi Nagar, Delhi- 110052, 2. Ms TNP Arlines Private

Equitabla Mortgage of Residential Flat NE-EEU.DE.EUH Rs. 25545, 066.90

102 At First Floor im Tower "D at .'!-.HJ-:!iti] + interast
Shanti Niketan, Sector- 1438, Noida, Uittar g and other
Pradesh in the Mame of Mis TMP Aidines B ECE legal charges

Pwi. Lld. Admeaswring 1762 Sq. il (163.755109.06.2022
g.Mir.) Boundaries as Par Sale Deed:
East; Entrance, West, Opsen, Morih; Flat
Mo, 103, South Opemn.

Date : 14.06.2022

Flace: Aligarh

Authorised Officer. Bank of Baroda

FORM A
PUBLIC ANNOUNCEMENT
{Under Raqulation & of the Insolvency and Bankruptcy Board of India
{Insolvency Resclution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF AAKRIT] INFO-MEDIA PAVT LTD

=R S BT B s i o T a1 m n el

RELEVANT PARTICULARS
1. | Mame of corparate deblor Aakriti Info-Media Private Limited
2 | Date of incorporation of corporate 14052008

deblor

3. | Authorily under wisch corporate
debior is incorporated | registerad

Ragistrar of Campanies-Dalhi

KERALA WATER AUTHORITY

e-Tender Notice

Tender No: 15t Re-Etender No. 1REDB/SE/PHCKI2022-23. JUM- 2020-21 - KOTTAYAM
DISTRICT - WSS TO VELLAVOOR PANCHAYAT - SUPPLYING AND LAYING
DUPVCIGI DISTRIBUTION NETWORK AND PROVIDING FHTCs IN VELLAVOOR
PHASE | - Package 3. EMD : Rs. 200,000/~ (Rupees Two lakhs only), Tender fee |
Rs. 10,000 + (18% G5T- It will be paid by the contracior on reverse charge basis while
filing his refuns). Last Drate for submitting Tender : 06-07-2022 03:00:pm. Phone :
0481 2562745, Website : www.kwa.kerala.gowv.in, www.etenders.kerala.gov.in.

Superintending Engineer, PH Circle, Kottayam

KWA-JB-GL-6-359-2022-23

4. | Corporate Identity Mo, / Limited
Ligbiity Identification No. of
gorporate debdor

U743000L2008F TCTET 2

5. | Address of the ragisterad office and
principal office [if any) of corparate

FFS NO. 24 Udyog Sheel Mahila Sehkari
Samifi Lid. 120 Mathura Road, Near Apolio

debior Haospital New Delhi South Delhi-110076
G, | Inscbvency commencement date in | Date of Order; 10.06.2022
respecd of corporate deblor Date when order came lo knowledge of the

IRF: 13.06.2022

7. | Estmated date of dosure of
ingolvency resolution process

11.12.2022

B. | Mame and registration number of the
insalvency professional acting as
interim resolution professional

Fakesh Bhalia
IBRIIPA-DDIAP-PO0ST B0 7181 1608

g | Address and e-mail of the intarim
resolution professional, as registensd
with the Board

#ddress; 123 Mew Lajpat Rai Market Delhi
110006
E-mail: iprakeshbhatia@gmail com

The - above-mentioned Bormoweris)! Co-Bomowes(s)! Guaranior(s) Morigaooris) are
hereby given 2 30 days' Notice 1o repay the amount, etse the morigaged propentes will be
sold on the expiry of 30 days' from the dade of publication of fthis MNofice, a5 per the
provisions under the Rulkes B and Bof Security Interas] [Enforcament] Rules 2002

Date: 13-08-2022, Place: Delhi Authorized Officer, Axis Bank Lid

DEBTS RECOVERY TRIBUNAL, DELHI (DRT-2)

dth Floor Jeevan Tara Building Parllarnent Street New Delhi 110001

the Debt Recovery Tribunal (Procedure) Rules, 1993.

In the matter of OA No. 48/2022 Exh. No.: _1774
Bank of Maharashtra Versus Applicant
Raj Kumar Gupta And Ors. Defendants

To, (1) Raj Kumar Gupta And Ors. D/W/S/O: S/o Late Sh. Guru Charan Das, 2A 103A,
Ground Floor, Vaishali, Ghaziabad, Uttar Pradesh -201010, Also At: Flat No. 438B,
Pocket-2, Mayur Vihar, Phase -1, East, Delhi-110091

(2) Smt Manju W/o. Sh. Raj Kumar Gupta, R/o 2A/103A, Ground Floor, Vaishali,
Ghaziabad, Uttar Pradesh -201010 Also At. Flat No 438b Pocket 2 Mayur Vihar Phase 1
East, Delhi-110091

(3) M/s Rudra Buildwell Constructions Pvt Ltd

A-207 Pocket-A, Mayur Vihar, Phase -Il, Near Neelam Mata Mandir, East, Delhi-110091

SUMMONS
WHEREAS, OA/48/2022 was listed before Hon'ble Presiding Officer/Registrar on
09/02/2022.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said
Application under section 19(4) of the Act, (OA) filed against you for recovery of debts of Rs.
1,04,87,640/- (application along with copies of documents etc. annexed).
In accordance with sub-section (4) of section 19 of the Act, you, the defendants are directed
asunder:
(i) to show cause within thirty days of the service of summons as to why relief prayed for
should not be granted;
(i) to disclose particulars of properties or assets other than properties and assets specified
by the applicant under serial number 3A of the original application;
(iii) you are restrained from dealing with or disposing of secured assets or such other assets
and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties;
(iv) you shall not transfer by way of sale, lease or otherwise, exceptin the ordinary course off
his business any of the assets over which security interest is created and/ or other assets
and properties specified or disclosed under serial number 3A of the original application
without the prior approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds realised by sale of secured assets or
other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding security|
interest over such assets.
You are also directed to file the written statement with a copy thereof furnished to the
applicant and to appear before Registrar on 03/10/2022 at 10:30A.M. failing which the
application shall be heard and decided in your absence.
Due to ongoing Pandemic situation, all the matters will be taken up through Videc]

Conferencing and for that purpose:- (i) All the Advocates/Litigants shall download
the Cisco Webex application/software: (ii) Meeting ID and Password for the date o
hearing qua cases to be taken by Registrar/ Recovery Officer-1/and Recovery
Officer-ll shall be displayed in the daily cause list itself at DRT Official Portal i.e. drt.
gov.in. (iii) In any exigency qua that the Advocate/Litigants can contact the]
concerned official at Ph. No. 23748478.
Given under my hand and the seal of this Tribunal on this date: 21/02/2022.

Signature of the Officer Authorised to issue summons
Note :Strike out whichever is not applicable.

DEBTS RECOVERY TRIBUNAL, DELHI (DRT-2)

4" Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A) of rule 5 of
the Debt Recovery Tribunal (Procedure) Rules, 1993.

In the matter of OA No. 457/2021 Exh. No.: 1837
Bank of Maharashtra Versus Applicant
Rajesh Kumar Chauhan And Ors Defendants

To, (1) Rajesh Kumar Chauhanand Ors.

D/W/S/O- S/o. Sh. Baburam Chauhan, R/o: R 3 60, Mohan Garden, Nawada Complex,
Uttam Nagar, East, Delhi-110059

(2)Mrs. PushpaDevi Chauhan

W/o. Sh Rajesh Kumar Chauhan, R/o: R 3/60 Mohan Garden, Nawada Complex, Uttam
Nagar, New Delhi, Delhi- 110059

(3)M/s. RudraBuildwell Construction Pvt Ltd

Flat No. 309 Padma Tower- |1, Rajendra Place, New Delhi, Delhi, Also At: CS 01, 4" Floor
Ansal Plaza, Vaishali, Ghaziabad, Uttar Pradesh-201010

SUMMONS
WHEREAS, OA/457/2021 was listed before Hon'ble Presiding Officer/Registrar on
18/02/2022.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said
Application under section 19(4) of the Act, (OA) filed against you for recovery of debts of Rs.
43,30,659/- (application along with copies of documents etc. annexed).
In accordance with sub-section (4) of section 19 of the Act, you, the defendants are directed
asunder:-
(i) to show cause within thirty days of the service of summons as to why relief prayed for
should not be granted;
(i) to disclose particulars of properties or assets other than properties and assets specified
by the applicant under serial number 3A of the original application;
(iii) you are restrained from dealing with or disposing of secured assets or such other assets
and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties;
(iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary course off
his business any of the assets over which security interest is created and/ or other assets
and properties specified or disclosed under serial number 3A of the original application
without the prior approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds realised by sale of secured assets or
other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding securityi
interest over such assets.
You are also directed to file the written statement with a copy thereof furnished to the
applicant and to appear before Registrar on 02/11/2022 at 10:30A.M. failing which the
application shall be heard and decided in your absence.
Due to ongoing Pandemic situation, all the matters will be taken up through Video
Conferencing and for that purpose:- (i) All the Advocates/Litigants shall download'I
the Cisco Webex application/software: (ii) Meeting ID and Password for the date o
hearing qua cases to be taken by Registrar/ Recovery Oflicer-l and Recovery Officer-
Il shall be displayed in the daily cause list itself at DRT Official Portal i.e. drt. gov.in.
(iii) In any exigency qua that the Advocate/Litigants can contact the concerned|
official at Ph. No. 23748478.
Given under my hand and the seal of this Tribunal on this date:11/03/2022.

Signature of the Officer Authorised to issue summons
Note :Strike out whichever is not applicable. |

fiﬁanci“. ep.. in

MName of Borrower | Description of Date of Demand -
Co-borrowsr Property Notice - 10. | Address and e-mall fo be used for | Correspondence Address: 123 New Lajpat
- _ B FER07: corregpondance with tha intarim Rai Market Delhi 110006
1., Mis Matrelz]| ANl That Plece And Parce B-FEE-dUE resolution professinal E-mail kritiioi i
Propristorship Concam & | Residentional Freehold Dda | Date ﬂ! Podsession : - cap.akribmpigmal com
Mr Rajv Sawhnay S0 | Proparty! Flat Admeasuring '.-'. 5 + (8082027 11| Last date for submission of daims 2806 2022
ishan Kumar Sawhna firs. Silualed Al Flg ; T
Krishan Kumar Sawhney Mirs. Situaied AL | ”': ¥0. B7E6E. Mamount in Demand 12.| Classes of creditors, if any, under [ M.A
Both Al- 248-a, 3rd Floor, | On First Floor Situated Al Hotice (R : : ; .
Rathl Comolex Rama | Saldariuna Enclave. Mew Dedhi "1 . ) clause [b) of sub-section (GA) of (A per the information available with the
1 ot ¥ ! wpl L) LTS HiT L | Fiai | s 7 1 . : . : .
Markel, Munrika-New | Together With All The Building And | " % f_ i ._. 2 saction 21, EISEEﬂEIII'I?d by the Intarim Rasoluion Professional)
Delhi-110067 Also AL | Struclures Theraon, Fixiures r'_": o i et ol |nien_rn_reanl_u_hu[|,':l'c-l355=:ﬂa_l ................
F.HI Mo, B-T/H6/2. Firsl FI!|IrII'.|*-i.'1.'!l:| .ﬁll Plant And Machinaty -""'_'":" L{ﬂ "'f'_';_'_ ve 13, | Mames of Insolvency Professionals | N.A.
Flaor, Safdarjung | Atached To Earth Or Permanently i s - identified o act as Authorized
Enclave, Dalki -110029 FAEIF_.’I@:.'L To Anything Attached To . "' '_-:'f--d?"l:f';.fr _ Representative of creditors in a
2, Mis Matrix E;E Eanh, Both Present And Future Rupees and ity Lins class (Three names for each class)
Progrietorship  Concem ounded As Under. £asl — As Fer I 3ISE LAy} 3 =
El]:'gl.-'. Uhhli industrial | Sale Deed. West - As Per Sale 14, | (a3} Relevant Forms and Fabavant Forms for the submission of the
Area, Phase-| New Delhi- | Deed, South - As Per Sale (b} Details of authorized claams can be downloaded from

are available at: M.A

Mofica is hereby givan that the Mational Company Law Tribunad, Delhi Banch-¥l, hag ordered
the commencement of 2 corporate insolwency resalution process of Aakrili Infio-Media Private
Lirmited on 10th June 2022 (The order came to the knowledge of the IRP on 13th June 2022).

The credilors of Aaketi Info-Media Private Limded, are hareby called upon ke submit their
claims with proof on or before 28ih June 2022 to the interim resolution professional at the
address menfioned agamstentry No. 10,

The finarcial creditors shall submit their claims with proof by electronic means only. Al ofher
creditors may submil the claims with proaf i person, by post al correspandence address or
by electronic means.

Submission of false or miskeading proois of claim shall atiract penalties.

Edi-

Rakesh Bhalia

Interm Resciution Professional

Aakriti [nfo-Media Private Limited

IBEI IPA-DMIP-PODGTEZD17T-18/11608

Diate: 14.06.2022

Place: Mew Delhi
ooy dap 3MTos =TT
'ﬂ% Central Bank of India

1211 ® =g B CsmFEm” "CENTRAL” TO YOU SINCE 1911
BERANCH OFFICE: PRESS AREA, NEW DELHI

POSSESSION NOTICE (For Immovable Property)

Appandix-IV [See Rule - 8(1}]
Whereas, the undersigned being the Authorized Officer of the
Central Bank of India, Press Area, New Delhi Branch, under
the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in
axercise of powers conferred under Section 13(12) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued
a Demand Motice dated 01.10.2021, calling upon the Borrowers:
M/S. GAURAV WEDDING STUDIO, Proprietor - Mrs. Tripta
Gupta Dfo. Mr. Inder Sain Gupta and Guarantor - Mr. Inder
Sain Gupta S/o. Mr. Dhani Ram, and Mrs. Renuka Gupta Wio.
Mr. Inder Sain Gupta, to repay the amount mentioned in the
notice being Rs.97,90,218/- (Rupees Ninety Seven Lakhs
Ninety Thousand Tweo Hundred Eighteen Only) as on
01.10.2021 within B0 days from the date of receipt of the said
notice. The borrowers having failed to repay the amount, notice is
hereby given to the borrowers/Guarantor and the public in
general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred
on him under section 13(4) of the said Act read with rule 8 of the
Security Interest (Enforcement) Rules, 2002 on this day
09.06.2022. The borrowers /Guarantor in particular and the public
in general is hereby cautioned not to deal with the property and
any dealing with the property will be subject to the charge of
Central Bank of India, Press Area, New Delhi Branch for an
amount of Rs.97,90,218/- (Rupees Ninety Seven Lakhs Ninety
Thousand Two Hundred Eighteen Only) as on 01.10.2021 and
interest & other charges thereonw.e.f. 01.10.2021.
The Borrower's attention is invited to provisions of Sub-
Section (B) of Section (13) of the Act, in respect of time
available to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY

All that part and parcel of the property consisting of the
property situated at : -
SECURITY 1:
Owner: Mrs. Renuka Gupta W/o. Mr. Inder Sain Gupta, R/o. H.
MNo.1354, Vaidwara, Maliwara, Chandni Chowk, Delhi-110006.
Sale Deed No. & Date: No. 10926 executed on 18.12.2015.
Address: One Shop on Third Floor bearing private No.5, without
Roofl Terrace Rights, Property bearing No.1874, Ward No.lV, at
Haveli Jugal Kishore, Chandni Chowk, Delhi-110006.
Area 22.00 Sg.Meters Approx. Boundary:
North: Building No.1874 South: Passage
East: Shop No.04 West: Passage

{WESTERN COALFIELDS LI

(A Subsidiary of Coal India Limited)

NOTICE
"All the tenders issued by CIL and its Subsidiaries for procurement of
Goods, Works and Services are available on websites of Coal India
Limited www.coalindia.in, rezpective Subsidiary Company (WCL,
www.westerncoal.in), CIL e-procurement portal https:i/
coalindiatenders.nic.in and Central Public Procurement Portal
hitps:feprocure.gov.in  |n addition, procurement is also done through
GeM Portal https:igem.gov.in®.

"Give a missed call on toll free number 18002003004 to get our apps™

*sformmg&rl/‘aL‘s
Power Exchange India Limited
Sumer Plaza, Unit No.901,9th floor, Marol Maroshi Road, Andheri (East), Mumbai - 400 059, India.
Tel: +91 22 40096667/87 Fax: +91 22 40096633/90
Email: info@pxil.co.in, CIN:U74900MH2008PLG179152
Trading Month May 2022
TV |
Market Segmant i Total MUs
(3/KWh) (MUs)| (/KWh) (MUs)| (/KWh) (MUs)
TDAS— [CONVENTIONAL 3.36 U.25] 12.00 6.13| 6.22] 2.60] 13.02
ANYDAYD 750 6.00] 18.00 76.09 10.71] 26.13 809.95
TAM DAT T.92 4.45] 18.0] 20.71[ 7.64| 10.79 334.56
[~ INTRADAY 7.00 U.18] 13.00 4.60| 10.90] 1.21| 13.26
GTAM ANYDAY 770 0.35) 12.89 1.73| 10.43] 0.94] 15.98
SOLAR DAT T.69 0.64) 15.00 7.54| 6.34| 3.08] 92.37
ANYDAYD 6.0 1.20) 14.0Q 8.27| 11.82| 3.80 114.03
GTAM INTRADAY 6.41 1.30| 0.4%1 1.39] 0.41| 1.30 T.35
NONSOLAI DAT 789 03T 1470 1084 ©6.78] 5.27] 163.26

(A Government of India Enterprise)
'Khanij Bhavan', 10-3-311/A, Castle Hills, Masab Tank, Hyderabad -500028
Corporate Identity Number (CIN) - L13100TG1958G01001674

CONTRACTS DEPARTMENT

&

Tender Enquiry No: , Dated: 15.06.2022
MSTC Ref No. NMDCIHO/28I22 23IETI169
NMDC Limited, A “NAVARATNA” Public Sector Company under Ministry of Steel, Govt. of
India, invites online bids from prospective bidders for the work of “Providing and Laying
of 300 mm dia. MS / ERW Pipeline from Dep. 11C Junction to Dep. 11B Main Tank at
BIOM, Kirandul Complex”.
The detailed NIT and Bid documents can be viewed and / or downloaded from 15.06.2022;
11:00 Hrs. to 08.07.2022; 15:00 Hrs. from following website links;
1.NMDC website - https:/lwww.nmdc.co.in/nmdctender/default.aspx
2. Central Public Procurement Portal - https://lwww.eprocure.gov.in/epublish/app and
search tender through tender enquiry number

3. MSTC portal https://www.mstcecommerce.com/eprochome/nmdc/buver_login.isp
4. For further help refer to ‘vendor guide’ given in MSTC website.
The bidders are requested to submit their bids online through MSTC Limited website. The
details of submission of bid through online are given in NIT. The Bidders on regular basis
are required to visit the NMDC'’s website / CPP Portal / MSTC website for corrigendum, if
any, atafuture date. For further clarification, the following can be contacted - Chief General|
Manager (Contracts), NMDC Limited, Hyderabad, email: contracts@nmdc.co.in

Chief General Manager (Contracts)

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

THE ATTENTION OF THE CREDITORS OF
PRIMUSS PIPES & TUBES LIMITED RELEVANT PARTICULARS

Rotail Asset Conbre: Axis Bank Lid 45 Floor, Ashoka Egiata, 24

AXIS BAMNK Baskhambha Road  New Dalhi -110001. Abso at-Axis Bank Lid Axis

Hauss, Tower T2 Mnd Elear 114, Seclor- 128, Noida Expresywdy

Jappes Greens Wehlown, Mokla (LR X131 Corporale OMice: 'Axs House', Block-8, Sombay

Kiyming Mils Compand, Pandurang Sudhiar Marg, Werl, Mumbai-400025 Regivtered Offica: Triskul
'1'!1rll:-lr_llullll'.hl’._5.|l|'1r'l'|r!'.w.ll Tairmba, Low garder. Ellsbndoa, Anmedabad- 8000

POSSESSION NOTICE UNDER SARFAESIACT 2002
Wheraas The undarsignad bewg tha Authorized Oficer of Axis Bank Lid
Sacunlisalion. Heconsimuchon ol Fnancoal Assals and
Aot 2002 and in exercise of the powers confarmad under section
the Securty Interest (Enforcamant) rules 2002, ssued demand

i

Enkarcamin] of Securly Inbengsi

1301 ) i it ke S ol

Aelice upan - B

Boriowasa )/ Co-Borrowar| sl Guaranar(s)/ Morgagors) manbonsd belcw, 1o repay e
amount menboned in the nodics within 80 days from the date of recaipt of the sasd nobce
The Borrower(sl Co-Borrowes(s)/ Guarantons)/ ".-‘r'.lrff:.r;url b i | aled o reps |:.- B
amount, nolice is hareby gven o the Bomower(s) Co-Bormower Suaranhor
Mortgagor(s) and the public in general thal the undersign n'j - AR ;.-. 5565500 -'!' "]
praperty described hamein below in exercisa of powers con L"f"::l on himd her under

sechion 13(4) of the sad Act read with Rule 8 of the sad rules an he balow-menoned
dates, The Bormowear(sl Co l3lurn..i.lﬂr|..>, Guarantors)/ Mt.r.u.-iq.lr. 51 In paricular and &0
public i gaperal ane hemaby caubionad nol to desl with the proparty and any dealings with
the propery will be subject o the chage of Axis Hank Lid. [he Horowers) Lo
Bormower(s)/ Guarantars)/ Morgagor(s) atlantian & inviled o prowsions of sub-secion
(8] of section 13 of he Act, in respact of ime avaslable, lo redesm the secured assels

Mame of Borrower | Co-bormrower: 1.To - WS Tara Chand Satish Chand A
Proprigtorship Firm Al =Main Bazar , Farrukh h:n;nr[‘m urgaon Haryana - 110035
Alzg Al = WS Tara Chand Satish Chand 35, New Anaj Mandi Farmukh Nagar, Dist
~Gurgaon -Haryana-1 22506 2.Mr.Tara Chand alias Tara Chand Garg S/o - Lals Shri
Raghuber Dayal, Rio- 168 Saclor -15 Pan -1, Gumaon Harayana- 122001 Alzo Al -
Mr.Tara Chand alias Tara Chand Garg, S0 - Late Shri Raghuber Dayal, Rio- 36 New
Anaj Mandi, Farrukh Nagar, Dist —L-illrgHE!rl - Haryana -122506 3. Mr. Anil Kumar afias
Anil Kumar Garg 5/0 Mr. Tara Chand Proprietor of M'S Vishal Enferprises A
Proprietorship Firm Shap Mo, 13, 2nd Floor CI8GA | Lawnen F'H'uﬂ' Delhi-11
Alsg Af — Shop No. 9 C/48/3A , Lawrence Road Delhi-110035 AlsgAf- Shop Mo 37
New Grain Market Farukh Magar , Cistnct Gergaon Pin-122506 AlsgAl- 109, Secior
15, Part -1 GGurgaon Haryana - 1220017 4.Mr. Pawan Garg alias Pawan Kumar Garg,
&k Mr. Tara Chand Shop No. 13, 2nd Floor Cr4B3A  Lawrence Foad Delhi-110035
Aleg Af = Shop Mo, 3 CMB3A Lawrence Road Delhi-110035 Also Af - Shop No. 37
Waw Grain Market Farmukh Nagar , District Gurgaon Fin-122500 Alsp At = 165, Secior
15, Part 1 Gurgaon Haryana-122001
Description of Property 1. 21 that piece and parcel of land admeasuring 183 Sq.Yrd
alongwith Building & Strucheres erecled thereon, affteed theretn siuated at Plof Mo-J
New Grain/Vegetable! Fodder Market, Farrukh Nagar, Gurgaon fogether with all the
buikdings and structures thereon fxtures, fittings and all plant and machinery affached o
the earth or permanently faslened to anything attached to the earth  both present and
future. 2 All that psece and parcel of land admeasuring 188 5g.Yrds alongwith Building
& Stuctures erected thereon, affxed therelo sduated at Piot No-38, New
Grainegetablel Fodder Market, Famukh Magar Gurgaon logether with all the
buildings and sfructures thereon fixtures, fitings and all plant and machnery aflached fo
the sarlh or parmanently fastenad to anything attached ko the earth | both present and
future. 3.Free Hold Commercial Pro operty siuated at Shop no -13 New Grain Markel
Farrukh Nagar Dist = Gurgaon owned by Ms Tara Chand Safish Chand fhrough its
proprigtor Mr. Tara Chand

|-|-|n-

ue

Date of Date of |Amountin Demand Notice (Rs.): Rs. 2.74 31,113
Demand Notice| Possession ; [ (Rupees Two Crore Seventy Four lakh Thirfty One
« 200120 | 08.06-2022 | Thousand One Hundred and Thirteen Rupess anly |

The abowe-mantioned Borrowar(s) Co-Bormmowarnsy Guarantor]s)/ "1'.Jf'-]£i.‘,-:’555 are
hereby given a 30 days’ Notice bo repay the amaount |;'Iu-'- 'r e morigaged propertes will be
504 on the expary of 30 days ‘rﬂ'f the date of publication o |'1|s MNolice, as per the

Provesians wnder the Rules 8 and 0of Sacurity Inhares i Enforcament) Rules 2002
Data: 14-July-2022 Authorized Dfficer
Place:Gurgacn, Haryana, Axis Bank Lid

FORM G

INVITATION FOR EXPRESSION OF INTEREST
{Under Reguiation 364 (1) of the Insofvency and Bankraplcy
(lnsolvency Resoiution Process for Corporafe Persons) Regufations, 2076)

Relevant Particulars

1. |Mameafthe Comparate Dablor ALCHEMIST INFRA REALTY LIMITED

Date of mcorporation of corporate dabtor [0E0452008

Authorty under which corporate debtor [RoC — Maw Dedhi
I8 incorporated | registerad

4. |Corporate identity sumber / limited |UIT4 12001 2008PLC1TE27S
liability identification number of

corporate debbor

3. |Addrass of the regisiered office and (Regd. Off: 1511 Hemkunt Chambers, 39

principsd office (if amy) of corporate |Mehru Place, Mew Delhi - 110019
debior
6. |Insalvency commencement date of the [23.03.2022 (Copy of order received on
corporate dabbor 004 2022)
7. |Date of invitation of expression of (15.06.2022
intarest

Primuss Pipes & Tubes Limited
(Formerly known as “Premier Pipes
Limited)

1.| Name of Corporate Debtor

2.| Date of Incorporation Of Corporate Debtor| 15/04/1975

3.| Authority Under Which Corporate Debtor
Is Incorporated / Registered

Registrar of Companies-Kanpur

4| Corporate Identity No./Limited Liability | L22219UP1975PLC004105

Identification No.of corporate debtor

5.| Address of the Registered Office and 8/225-A, 2nd Floor, Arya Nagar, Kanpur-208002
Principal Office (if any) of Corporate Debtof UP India

6.| Insolvency commencement date in 13.06.2022
respect of Corporate Debtor

B. | Elgibility for resolution applicants under (Elgibility for resolution applicants under
saction 26[Z4h) of the Code |5 available |section 25(2)(h) of the Code can be obtained by
at: writing an email io: ip@atchemistinfra_com

8. [Norms of meligibilly applicable under |Ineligibdity for resolution applcants under
section 285 are available at; section 204 of the Code can be obtaned by
wriling an amail io: ip@alchamistinfra com

10, Last date for receipt of expression of {30.06.2022
interest

11.|Date of issue of provisional fist of|[10.07.2022
prospective resolution appicants

12.|Last date for submission of ohjections to |15.07.2022
provisional list

10.12.2022 i.e. 180 days from the date of
commencement of CIRP being 13.06.2022

7.| Estimated date of closure of insolvency
resolution process

g |Name and registration number of the| Sanyam Goel
Insolvency Professional acting as Interim| Reg. No.

Resolution Professional IBBI/IPA-002/IP-N00138/2017-18/10397

9| Address and e-mail of the Interim| Address: Unit No. 110, First Floor, JMD Pacifiq
Resolution Professional, as registered Square, Sector 15, Part Il, Gurugram-122001
with the Board Haryana, India

E-mail: goelsanyam@gmail.com

Address and e-mail to be used for
10 . :
correspondence with the Interim
Resolution Professional

Address: Unit No. 110, First Floor, JMD Pacifig
Square, Sector 15, Part Il, Gurugram-122001
Haryana, India

E-mail: cirp.primuss@gmail.com

11| Last date for submission of claims 27.06.2022i.e. 14 days from the date of

commencement of CIRP being 13.06.2022

12| Classes of creditors, if any, under clause(B) No class of Creditor could be determined
of sub-section (6a) of section 21, ascertained at this stage
by the Interim Resolution Professional

13] Names of Insolvency Professionals identified ta NotApplicable
act as Authorised Representative of creditors in
aclass (Three names for each class)

14| (a) Relevant Forms and
(b)Details of authorized representatives

. Physical Address: Unit No. 110, First Floor, JM
are available:

Pacific Square, Sector 15, Part Il, Gurugram
122001, Haryana, India

Web link: https://www.ibbi.gov.in/home/downloadq

SECURITY 2:

Owner: Mr. Inder Sain Gupta S/o. Mr. Dhani Ram,
Rio. H. MNo.1354, Vaidwara, Maliwara, Chandni
Delthi-110006.

Sale Deed No. & Date: No.2999 executedon 26.05.1997.
Address; Two Shops on First Floor bearing private No.16 and 17,
without Roof / Terrace Rights, Property bearing No.1870-1873,

Chowk,

Ward No.lV, at Haveli Jugal Kishore, Chandni Chowk,
Delhi-110006.

Area 141.23 Sq.Ft. Boundary:

North: Other Shop South: Other Property

East: Shop No.31 West: Shop Mo.18/Main Entrance
SECURITY 3:

Owner; Ms. Tripta Gupta D/o. Mr. Inder Sain Gupta,
Rio. H. MNo.1354, Vaidwara, Maliwara, Chandni
Delhi-110006.

Sale Deed No. & Date: No.9141executed on 20.11.2017
Address: One Shop on Third Floor bearing private No.4, without
Roof / Terrace Rights, Property Bearing No. 1874, Ward No IV, at
Haveli Jugal Kishore, Chandni Chowk, Delhi-110006.

Area 14.63 Sg.Meters Boundary:

North: Building No.1874 South: Passage

East: Shop No.03 Woest: Shop No.05

Authorised Officer
Central Bank of India

Chowk,

PLACE: DELHI

DATE: 09.06.2022

Notice is hereby given that the National Company Law Tribunal Allahabad Bench has ordered the
commencement of a corporate insolvency resolution process of the Primuss Pipes & Tubes
Limited on 13.06.2022.

The creditors of Primuss Pipes & Tubes Limited, are hereby called upon to submit their claims with
proof on or before 27.06.2022 to the interim resolution professional at the address mentioned
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All othelf
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choicg
of authorised representative from among the three insolvency professionals listed against entryj
No.13to actas authorised representative of the class [specify class]in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Sanyam Goel

Interim Resolution Professional

Reg. No. IBBI/IPA-002/IP-N00138/2017-18/10397

Date: 14.06.2022
Place: Gurugram

"IMPORTANT"™
Whilst care is taken prior to acceptance o

advertising copy, it is not possible to verify its
contants. The Indian Express (P) Limited cannot
be held responsible for such contents, nor for any
loss or damage incurred as a result of
transactions with companies, associations or
individuals adversing in its newspapers or
Publications. We therefore recommend that
readers make necessary inquiries before sending
any monies or entering into any agreements with
advertisers or otherwise acting on an
advertisement in any manner whatsoever.

13.| Date of issue of final list of prospective |25.07.2022
resolution applicants

14.|\Date of izsue of information|15.07.2022
memarandum, evalualion malny and
request for resolution plans fo

prospeciive resolufion appcants

153, (Manner of obtaining reguest for|information Memorandum, Evalustion Mairix
resolufion plan, evaluation matrix, |and request for resolution plan shall be issued
information memorandum and further [io every Prospective Resolution AppScant
information [PRA) whose name will be mcleded in the
prowisional list of PRAs and alse those who
contests the decision of RP for non-nclusion of
their name in the provisional kst, on or bafore
15.07.2022 by way of an email, For any other
mformation, the applicant may request at the
correspondence address or email &t the 1D a3
stated against seral no. 21 bedow.

The documentsiother informalion as
menlioned gbove shall be provided after
receipt of confidentighty undertaking from the
Prospective Resoluion Applicants.

16.{ Lasl date for submission of rasoluton
plans

14.08.2022

17| Manner of submittng resolufion plans 21 The  Resolution Applicantis) shall subrmit
resolition professional Resoluton Plan(sl to Resolution Professonal
through sesled enveiope by post ! by hand &t
the address mentioned in clause 21 and
gélectronic copy by amaill at
pialchemistinfra.com with password
encrypted fle and password to be shared
separately on or before the last date for
submission of Resolution Plan(z) az mentioned
in Clause 16 above

18.|Eslimated date for submission of |g4.00.2022
resolufion plan o the Adjudicaling

Puthority for approwal
19, Mame and regisiration numbsr of the (Gauray Misra
resolution professional [BEINPA-OO/IP-P02 1 230 2031 - 202201 3709

£0.|Mame, Addresz and e-maill of the|Gauray Misra
resolution professional, as registered (F-5, Rajiv Gandhi IT Park, Chandigarh-180101
with tha Ec-ard -:agaufa\-musr&@gmaul oo

oo e D TR

21.|Address and emall to be used for|Office No 210, 5th floos, Assotech Business
corfespondence with the Resolution |Crestera, Tower-1, Sacior-135, Noida, UP. -
Prodessional 201305

ipiEalchemistinira.com

£2. | Further Details are available af or with |Gauray Misra
Resoluton Professional
ipidalchemistinfra.com

15.06.2022

£3.| Date of publication of Form G

Tl

Gaurav Misra

Resalulion Professional

In the matfer of Alchamist Infra Realty Limited

Regn. Mo: SBBYIPA-DO1/P-P-02123/2021-22113T06

Add for Communication: Office Mo.510, &h foor, Assotach Business Cresierra
Tower-1, Sactor-135, Moida, LR 20135
Email ld: ipdialchemistinfra, com
cagauravmsraigrmail com

Date; 15.06,2022
| Placa: Moada, LMtar Pradaesh

Lucknow
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